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6-6/1(:[} Order dated 27,11,2002

Nene appears for the Applicant when

«/’77//&“»////H called ner has there been any prayer made on his
behalf seekine adjowrnment, Hewever, Shri A.K.
Bese, learned Senior Standing Cownsel for the

Respondents is present ané heard,

/Cg}wwnﬁ ' '
The Applicant was engaged as a Sweeper-

ﬁzsgxkq%hdﬁﬁ/ %ﬂzzﬁ7/m ngz_ cwn-Mali in the Moliday Meme (Pwri). Mis services
\
¢

were discentinuved during the peried when repair

ey »»w/
works of the Meliday Meme were wndertaken, But,
, chavlféé> thereaftef, the Applicant was net reengaged,
p/y/ Instead,soneother persens were engagéd and in
Q]/j/a 2 the sald premises, the Applicant has filed this
’ Orieinal Applicatien wnder Sectien 19 of‘the

A.T.Aet, 198§,

By filing a cewmter the Respondents
have disclesed that the Applicant was a pPart-time
man and was net engagedf}ull-time Pasis, In

suppert of theks statement, the Respendents have

filed Annexwres, which g0 te skew that the

Sweeper-cun-Mali was a part-time eneaged persen.
. Law is well settled that a temporary
hand cannot be replaced by another temperary

hand, When the Applicant was disensaged during
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fhe period the repair werks of the Holiéday Home were
wmeéertaken, he shewld have been recalled,after completion
of the repair works., Instead, as it appears, someother
persens were engaeed in his place; which was net preper,
In tke aferesaid premises, having heard Shri
A.K.Bese, learned Senier Standine Cewnsel for the Respondents
and havine perwsed the materials availasle on recerd,
I am satisfied that this is a fit case where the Applicant
should be recalled to discharge the duties of a part-time
Sweeper-cwm~Mali; as the action of the Respondents in
replacineg part-time engagement of the Applicant by anether
is against the public pelicy. Therefere, this 0.A. is
allewed with a direction te Respendents to recall the
aPplicant te discharge the duties of part-time Sweeper-
cwe-Mali in the Moliday Mome at Puri,by the end of
December, 2002, No cests,
Send copies of this erder toc the Applicant
and Respondents, Free cepy of this order be handed over
te Shri A.K.Bese, learned Sr.Standine Counsel feor tke

Responéents, d ”§§n'ﬂﬂw
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